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s §5FS

NALSA Raj esh Kumar Goel, Director, NALSA

UPON hearing the counsel the Court made the follow ng
ORDER

This petition pertains to what has been described as
i nhuman conditions in 1382 prisons across the country.

On our request, M. Gaur av Agr awal , Advocat e has
agreed to assist us in the matter as Amicus Curiae since

the conpl ai nt was received by Post. The Registry should
Signature Not Verified
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give a copy each of all the docunments in this matter to
17:26:29 I ST
Reason:

M. Gaurav Agrawal .
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Learned Additional Solicitor CGeneral has drawn our
attention to t he order dat ed 7th August , 2015 and in

compl i ance thereof he has stated that the Mnistry of



Honme Affairs has witten to the Directors General of al

t he St at es/ Uni on Territories on 14th August , 2015
ensure that the Secretary of the District Legal Services
Committee is included as a nenber in the Under Tri al
Revi ew Commi tt ee. Asimlar letter was witten by NALSA
on 11th August, 2015. NALSA should follow up on this and
ensure that it is effectively represented in the Under
Trial Review Conmittee.

It is not yet clear whether the Under Trial Review
Comi ttee has been set up in every District. Lear ned
Additional Solicitor General and M. Rajesh Kumar Goel
Director, NALSA will look into this and |let us know the
progress on the next date of hearing.

As far as t he sof tware for Pri son Management
concer ned, it is stated by t he | ear ned Addi ti ona
Solicitor Gener al t hat al | t he Directors Gener a

Pol i ce have been asked to intimate which of the four

avai l abl e software is acceptable to them He further
states that the software will be integrated on the cloud

so that all information can be made avail abl e regardl ess

of which software is being utilized. He expects the

needful to be done within a period of about two nonths.
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We expect the Directors Ceneral of Police in every
St at e/ Uni on Territory to respond expedi tiously to any
request nmade by the Mnistry of Honme Affairs in this
regard
Wth regard to the Model Prison Manual of 2003, it is
stated by the | earned Additional Solicitor General that
nmeeti ngs have been held in this regard and it is expected
that the Model Prison Manual will be nade avail abl e by
sonetine in the mddl e of Decenber, 2015. He states that
peopl e fromacadem a as well as NGOs are associated in

the project. It is expected that the Prison Manual will

to

of



al so take care of establishing a creche in respect of
woren prisoners who have children

Wth regard to the rel ease of under trial prisoners,
particularly in t he St ates of Uttar Pradesh and
Maharashtra, as mentioned in our order dated 24 th April
2015, learned Additional Solicitor General says that at
the present nmoment he does not have any instructions in
this regard, but the Mnistry of Hone Affairs will wite
to the State Governnents/Union Territories to take urgent
steps in terns of our orders.

M. Rajesh Kumar CGoel, Director, NALSA says that

| egal aid | awers have been instructed to take steps for
t he possi bl e rel ease of under trial prisoners in

accordance with | aw.

M. Rajesh Kumar Coel has also drawn our attention to
paragraph 4 of the order dated 24 th April, 2015. W nake
it clear that there is no mandate that a person who has
compl eted half the period of his sentence, in the case of
mul ti pl e of fences, should be rel eased. This is entirely
for the Under Trial Review Committee and the conpetent
authority to decide and there is absolutely no direction
given by this Court for release of such under trials.
Their case will have to be considered by the Under Tria
Revi ew Conmittee and t he compet ent aut hority in
accordance with | aw.

M. Raj esh Kumar Goel, Director, NALSA says that

steps are being taken to appoi nt an adequate numnber of
panel | awyers.

Wth reference to t he rel ease of under trial
prisoners, he says that in the State of Maharashtra, as
per the information available, 797 under trial prisoners
were entitled to bail and with the efforts of the State

Legal Servi ces Aut hority, nearly 503 have si nce been



rel eased. St eps are

remai ni ng under trial prisoners.

M. Raj esh Kumar Goel

Menber Secretaries of the State Lega

wi | be advi sed to

regard to the cases of conpoundabl e
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the States so that they can al so be
earliest. We expect the States
Mahar ashtra to expedi tiously

witten by NALSA since t he
pertaining to conpoundabl e of f ences
St at es.

List the matter on 16th Cctober,

( SANJAY KUMAR:- )
COURT MASTER

Di rector,

compil e

being taken with regard to

NALSA says that the

Servi ces Authority
r el evant i nformation

of fences pending in

di sposed of at the

of Uttar Pradesh and
respond to t he letter
maxi num nunber of cases

are pending in these

2015.

(MALA KUMAR SHARMA)
COURT MASTER
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